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Bill No. 18 of 2010

THE HIMCHAL PRADESH ELECTRICITY (DUTY) AMENDMENT
BILL, 2010

(As INTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Himachal Pradesh Electricity (Duty) Act, 2009 (Act
No 13 of 2009).

BEit enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India, as follows :—

Short title 1. (1) This Act may be called the Himachal Pradesh Electricity
and (Duty)Amendmenfct, 2010.

commence-

ment.

(2) It shall be deemed to have come into force &hi28; 2010.

Amend- 2. Insection 3 of the Himachal Pradesh Electricity (DAwt) 2009,
ment of —in sub-section (1), in clause (v), for sub-clause (b), the following sub-clauses
section 3. ghall be substituted, namely:—

“(b) medium industrial consumers — @ 15%,
(c) large industrial consumers — @ 20%,".
(above 100 KW connected load)

Repeal of 3. (1) The Himachal Pradesh Electricity (Dutjymendment
Ordinance  QOrdinance, 2010 is hereby repealed.

No. 3 of

2010 and . . . ;

saving. (2) Notwithstanding such repeal any action taken or anything done

under the Ordinance so repealed shall be deemed to have been done or taken
under the corresponding provisions of #.



STATEMENT OF OBJECTS AND REASONS

Section 1(2) of the Himachal Pradesh Electricity (Dufgt, 2009 empowers thet&8e
Government to revise the rate of electricity duty in respect of domestic and other categories of consumers,
by notification, subject to the condition that such revised rates shall not exceed the rates mentioned in
section 3 of théct ibid by more than 50%d-he Sate Government in exercise of the powers conferred
by section 1 of theAct had revised the rates of electricity duty in respect of domestic and other
categories in 2009. In order to mobilize additional resources for the State, it has been considered
necessary to revise the rates of electricity duty in respect of medium industrial consumers from 13% to
15% per unit and in respect of large industrial consumers from 13 % to 20% per unit. The increase in
electricity duty has been proposed to bring final tariff for industrial consumers close to that in the
neighbouring States. Even after this increase electricity duty which will have an impact of 25 paisa or so
at current tariff levels, rates will continue to be much lower than other States. This has necessitated
amendment in théct ibid.

Since the fate LegislativeAssembly was not in session and the Himachal Pradesh
Electricity (Duty)Act, 2009 had to be amendedjently, therefore, the Himachal Pradesh Electricity
(Duty)Amendment Ordinance, 2010 (H®dinance No. 3 of 2010) was promulgated under clause (1)
of article 213 of the Constitution of India by the Governor of Himachal Pradesh on 20.07.2010 which
was published in Rajpatra Himachal Pradesh 61J2B; 2010. Nowthe said ordinance is to be replaced
by a regular legislation without any modification.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMARDHUMAL,
CHIEF MINISTER.



FINANCIAL MEMORANDUM

Clause 2 of the Bill seeks to revise the rates of electricity duty in respect of medium
industrial consumers and large industrial consumers only from 13% to 15% and 13% to 20% per unit
respectively As such there will be additional income of about above Rs. 42 Crores per annum to
the Sate exchequer

MEMORANDUM REGARDING DELEGATEDLEGISLATION

-NIL-

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207OF CONSTITUTION
OF INDIA
(MPP & Power Department File No. MPP—A-(4) 11/2008-1 (Loose)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Electricity (Dutyymendment Bill, 2010, recommends under article 207 of the
Constitution of India the introduction and consideration of the Bill in the Legisfssambly



